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GOVERNMENT OF INDIA
MINISTRY OF HEALTHAND FAMILY WELFARE

(DEPARTMENT OF HEALTH AND FAMILY WELFARE)

New Delhi dated the 4th August, 2011

NOTIFICATION

F.No. P-15025/41/2011-DFQC—In exercise of powers conferred by sub-section (1) of
section 97 of the Food Safety and Standards Act, 2006 (34 of 2006), the Central Government
hereby repeals the ehactments and orders in the Second Schedule of the Food Safety and
Standards Act, 2006 and the Milk and Milk Products Regulations, 1992, with effect from
Sth August, 2011,

(FNo.P-15025/41/2011-DFQC)

(ARUN PANDA)
Joint Secretary to the Govt. of India
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